- 13. Writte

12. Additional Affidavit

14. ";Amen

15, '?Amen

16. Counter Reply .

4

™ [ . _
| | CENTRAL ADMINISTRATIVE TRIBUNAL
‘) ‘ ’L GUWAHATI BENCH ’
| S “ GUWAHATL-0S. |
£ ! ' : i‘[
‘ (DESTRUCTION OF RECORD RULES 1990) «
| .: INDEX
; | ' @A/T.A No.1 57’/?"7“97
SRAJCP NOsicisinsmssssne
7.,-’53 :E EP/MANo...T ......................
N 1 prderef Sheetif.. ’4 ................... P.g....f ................. 0.1/ eperesnnness
npagler T e T e PR A 07
2. Ju g‘rﬁent/Order dtd. t, ¢ ﬁc} t}ﬁ...?.'...Pg...{ .................. to. 4’ ...
!
3. Judg 'Ient & Order dtd.....ooeviinnnnn .Received from H C / Supreme Court
| |
N W L e ——— bl 2 R T IAe A
5. E.P/MIP....... i ....................................... Peuveeeeriviensnniniass 0. arrreeeesennrenes
4 - A
6. RA/CP...... Fvieereree N ereeennirereesenesseres Pevvirererereresessnes £0ureivereiverserees
. !
7. lwsi[ ................................................. Pgouvivireriecruerienes 17 JRTO fevenee
8. .";R'ejoin 61 U RTINS N Pg.cvvererrereriereennns £0.uveererreeeenes
9. Reply‘." ................................................. - SURRNPPPP o JOUPUPURRRIN
10. Any other Papers......................... SRUURITN =- SO to ............ ‘
11. Merno eprp_earance...........‘ ................. evreerrersensans ieesieresaiaenesseies

R S X TR LR R R E SRR R T RLSLLAE AL LA LA AR

TArguments creverieens cesanees ..........
:iemen'é Reply by Respondents .......................... erieessesrsee e

dment Reply filed by the!Apphcant ............................ e

oooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo

AT bl
* byt "*m:n%& ‘L



i
| ]i ”‘IC,"' G
! } _nZ
j
! . {'
; £ Vo) < 5E
i LI S it I
! i A —— T s e TR e T  Cp—
! : | \
! - _ .
o ; ' 1 T/ 6
! l.. Cr r_"‘ R A LA O R AL O LAY . e}—

2. Mise Petition No.____ _/

3. Cortempt Petition No. B4

A, Review Application No._._ . /

,Apolié‘art(si EW‘I@C&’W '1%/\/1()&/?/\&\/5 Union of India & Ors

Advocl‘t% for the Applicant(S) M. .C/\\/\*CNY\ T~
;r s, NS A Paddia

‘ ! 4 g/Q ; P A R
td for the Respondaﬂt(S}-.-Ciﬁi ------------ oo

‘.
s ek e v e e e T S e .»
N ‘ . B e T An 3 e . .. TSI TR WO 3 B PO
% ; " ) 3 trder of the Tribunal
; ; S

5
+v )

R

: P PN ol 2 O R 1 s ’ et ngan om a wat an
; Nojji es Of ahe IeOHULIY X i e i

' 29.0.07. I hawe heard Ms. U. Dutta learned
Tlas erplication 15 m form
=) for Rs. 50/

.
‘ _ courisel for the applicant and Ms.U.Das learned
is Ticd/C F | 1 ‘ ,
. ) :

CinD . Addl.C.G.S.C. for the respondents.

dipused vide 1P/

%3S

7"“3({ &

b LL
e e} 9'
eskadre esdve

/
U the applicant. When the matter came up for

This matter is non granting of ACP to

v

_ - hearing the learned counsel for the '
. @;ﬁf> R?gislrar 9 resp?ndants has submitted that she would like

| //’ ?:. to take instructions. Let it be done. Post the

| . : matter on 13.8.07. _ ,

i > N i 4 " B ;

s mlvas e | |

/UL e ; | - Vice-Chairman

b ¢ Ym :

/ » 12.9.07 : Judgment delivered in open
Court. Kept in separate sheets.

! Application is disposed of. No costs.

Vice-Chairman




¥
/  -CENTRAL ADMINISTRATIVE TRIBUNAL
[ GUWAHATI BENCH
¢
" 0O.A, No,176 of 2007
g DATE OF DECISION: 12.09.2007-
Md. Imran Hussain |
vvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvv Appiicant/s
Mr. M. Chanda
........................................................................ Advocate for the
| Applicant/s.
- Versus —
U.0.l. & Ors )
.............................................................................. Respondent/s
Ms, U, Das
....... ‘-c-cttov""tqtvtoogn"""ﬁootoan:'oo't'-inﬂvn'ovt'n'uvtonyg:octQ't'OOAdvocate for- ﬂle
' : Respondents
CORAM

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN

1. Whether reporters of local newspapers may be allowed to Yo/No
see the Judgment?

2. Whether to be referred to the Reporter or not? Yegé/No

3. Whether to be forwarded for including in the Digest Being
compiled at Jodhpur Bench & other Benches ? ?{/No

4. Whether their Lordships wish to see the fair copy
of the Judgment?

}mﬂ

j e[(Dhai man

(!



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH,

0.A.No.176 of 07.
Date of Order: This the 12" Day of September, 2007.
HON’BLE MR.K.V.SACHIDANANDAN,VICE-CHAIRMAN

Md.Imran Hussain,

S/o Late Sariful Hussain

Working as Upper Division Clerk,

0O/O The Central Administrative Tribunal,

Guwahati Bench,

Rajgarh Road, Bhnagagarh, Guwahati-5. Applicant.

By Advocate Mr.M.Chanda, Mr.S,.Nath, Ms.U.Dutta.
-AND-

1.The Union of India,
Represented by the Secretary to the
Government of India,
Department of personnel and Training

Ministry of Personnel, Public Grievances and Pensions
New Delhi/110001,

2. The Principal Registrar
Central Administrative Tribunal
Principal Bench, 61/35
Copernicus Marg, New Delhi-110001,

3. Deputy Registrar, -
Central Administrative Tribunal,
Principal Bench,61/35
Copernicyus Marg, New Delhi-110001.

4. The Deputy Registrar ,
Central Administrative Tribunal, =
Guwabhati Bench
Rajgarh Road, Bhangagarh, Guwahati-5.

5. Department of Personal & Training
Govt. of India,
Represented by the Secretary, :
North Block, New Delhi-110001. Respondents.

By Advocate Ms.U.Das, Addl.C.G.S.C.



ORDER (ORAL)
K.V.SACHIDANANDAN, V.C:

The applicant was initially appointed on 02.6.1977 as
Typist in the Office of the Registrar, Gauhati High Court. The
applicant joined in the office of Central Administrative Tribunal,
Guwahati Bench on 01.07.1986 on deputation basis to the analogous
post of LDC. On 01.07.1994 the applicant was promoted to the post of
UDC on regular basis. On 09.08.1999, Govt. of India introduced one
welfare Scheme in the name of Assured Career Progression (ACP)
Scheme to provide financial upgradation or; completion of 12/24 years

of regular service.

2. Applicant completed 24 years of service on 03.06.01 and
as such he is entitled for 2™ upgradation under the Scheme of w.e.f
03.06.2001.The applicant submitted representation addressed to the
respondent No.2 praying for grant of 2™ financial upgradation w.e.f.
08.12.2000. On 30.10.2006 the Respondent No.3 rejected the claim of
the applicant on the ground that the applicant will eligible for 2
financial upgradation after completion of 24 years of service counting
from 01.11.89 i.e. the date from which the applicant was regularly
absorbed in the present office. The Respondent referred to letter
dated 13.01.2003 wherein, the D.O.P.T has clarified that ACP is
applicable only in the case of Central Govt. Employees and as such
the employees who subsequently absorbed in Central Government
either from an Autonomous Body/statutory body/State Government

their past services rendered in those organization cannot be counted



the Govt. of India. The applicant has filed this M.P. No.95 of 07
stating that similarly situated persons, namely; Sri Sampat Kumar, Sri
B.V. Burli and Sri P. Narayana working in the Central Administrative
Tribunal, Bangalore Bench, who prior to their joining CAT were
working in the High Court of Karnataka, have been granted the
benefit of ACP. Aggrieved by the action of the respondents, the
applicant has filed this O.A. seeking the following reliefs:-

“1. That the Hon’'ble Tribunal be pleased to
Set Aside and quash the impugned
D.O.P.T letter bearing No.A-
260011/3/2000-AT dated 13.01.2003
(Annexure-6) as well as the impugned
letter bearing
No.PB/1/1/2005/Estt.II/7189 dated
30.10.2006 (Annexure-5) so far the
applicant is concerned.

2.  That the Hon’'ble Tribunal be pleased to
direct the Respondents to grant 2™
financial upgradation to the applicant
w.e.f 03.06.2001 with arrear monetary
benefit in the pay scale of Rs. 5,500-
9000/- in terms of ACP Scheme dated
09.08.1999.”

3. I have heard Mr.M.Chanda learned counsel for the
applicant and Ms. U. Das, learned Addl.C.G.S.C. for the Respondents.
When the matter came up for hearing the learned counsel for the
applicant has submitted that he will be satisfied if direction is given to
the Respondent No.2 to consider and dispose of representation as the
case of other employees stated in the M.P. Counsel for the
Respondents has submitted that the written statement has sent for
vetting. However, she has no objection to dispose of the matter. In the
Interest of justice therefore, this Court directs the applicant to make a
comprehensive representation with all relevant documents /names

afresh alongwith the copy of the O.A before the 2" Respondent and on

receipt of such representation the Respondent No.2 or any other



competent authority as directed shall consider afresh and dispose of
the same untravelled by the observations in the rejection order earlier
and pass appropriate orders and communicate the same within three

months.

~ O.A. is disposed of, accordingly. There shall be no order as

(E2)

L

(K.V.SACHIDANANDAN)
VICE-CHAIRMAN

to costs.
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DETAILS OF THE APPLICATION

Particulars of order{s) against which this application is made.

This application is made against the impugned letter bearing No.
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That your applicant was initially appointed as Typist on regular basis in
the office of the Registrar, Gauhati High Courl on 02.06.1977. While
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that in terms of clarificatory eiter daled 17.06.1994 the entire period of his
service rendered as Tvpist in the Hon'ble Gauhati High Court also liable
to be taken into consideration for the purpose of grant of 224 ACP benefit
and il the aforesaid period of service rendered as Typisi in ihe Hon'bie
Gauhati High Court is taken into consideration in that event he is entitled
to 27 financial upgradation w.c.f 03.06.2001. As such ke prayed before
the rcsponcient No. 2 to pass necessary order granting the benefit of 2nd

financial upgradation in the scale of pay of Rs. 5300-9000/- w.ef,

R A R A S = 5. DS AN £1 WL RS AR

1 4 AP AL 4 I T : ‘4" L3 £
Qated 1/.U0.74 are annexea neieto ior perasal Or

Hon'ble Tribunal as Annexure- 3 and 4 respectively).

Thai it is sialed thal the respondent No. 3 vide his impugned leiler
d

be;_Lp_g Nao. PH/? J1 /?f)l}‘j/i-' H/7189 d ad 30102006 addressed the
engam e Adnmd Aia A sadandad doden £ aln samenlicand e Ll cwmaaaad Alad odm an
ARUTPRZRFLACG AR AN 2 USROG RS LAkl LA Bii IIJLLL,LX B LRL &I 2_" RELEUA Blicdl, DALIA
the appiicant has gol one promolion in the grade of UDC, he wiil be
eligible tor 274 financial upgradation after completion of 24 vears of
faserion samsmdiea fasmaes 3T T 1Q80 0 Ten 2lifn cmcnm bl S8 o caasddasnand fa
:Ti.i.\r s LAARAEERERRES RRURLL VL.ALA.RFUZF. T WIEY UL LRURE 2L g UR LRI kAT
meniion here that the ag pmam s ini Uaﬁv appomted in the Hon'ble
Gathali High Court as Typist on 02.06.1977 and joined on deputation in
FA T A domntnt b tioon Tadbosaam el e ennvealne hn i cin A £ A1 11 1000 A 3
WL AL Gl SGEILMAIEORI A AV 11 i1F [T 8 i .l\..su.ldj. UaAdis V¥ . .Uids Vi 41.1707 dild
hiis past service in the Hon'vle Gauhati m_h Court as iYiJF«l w.el
020677 has been counted for all purposes. including seniority and
sension purpose and accordingly avslcant has completed 24 voars ot
_!.I\...Lib,l. E PU l Uis LIl ARG b.{) EAPIJ iL i A PACHCU o VG Ui
service on 03.06.2001. Therefore, denial of 274 ACF benefit on the ground

that 24 vears of service of the applicant will be counted from 01.11.1989 for
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be considered for ihe purpose of promotion lo ihe cadre of UDC is also

F il mamandionaad Thmcnfmmn bmial Tasmatb AL casericn of ha saeaalionnt 2o [P PN
Of Wit appadaiie. 1acitiine wiat i igen O 5CIVICE Ot uic FIIACART 15 LA 5T

purpose of promotion/financial upgradation and other service benetits
O S A & A e ...‘_...JM.-.J thon ETae/ladn BT ade £ mmaaed 4o Lakin
i/dbb SCIVICT O W ajrpridialii JUIIALECG .i.il i iGH O18 i1 5 1 AAJRIR L 3D dkaviasd
o peen taken inio LOll‘:ldCf’lﬁOﬂ, for the DUIPOSE of grant of 27 ALY
counting of the length of service from the date of regular absorption ie.
sara & (11 11 €0 fammat o famalela nnd thn eadd antinnm AL fha wacmandonis ava
VY eims e Vihe d ARLFS LARILILZL AT RTLWLAAT RRiCEL WS ERIAL CILARS/LE WL W l\/ui.l\./ AT RLLD €l T

arbitrary, illegal and as such the impugned letter dated 50.10.06 1 hiable to

be sel aside and guashed so far the applicant concerned.
{Copyv of the impugned letter dated 30.10.06 and O.M dated
1R J1.0R are annexed hereto for perusal of Hon'hle Tribunal
as Annexure- 5 and & ivbpu,m' iy}

Thamt 41 Jo obakad ihat dae tha Jammsmarmrand  mwdan datad 3TN IO INOL st

Litenn A 3 TriediAlld wRisAL RR1 [ R 1 PRLR L{’)Ji\.u FRAALL (ST FC S O NIV P KV PP VAVAV B R LA

respondents have referred lhe D.O.F.T leller bearing No. A-

services rendered in those organization cannot be counted for the purpose
of graniing benefil under ACP Scheme introduced by the Govi. of India
and il was further stated in the impugned letter dated 13.01 2003 that a
clarification already given to point of doubt No. 43 through O.M dated

i5.07.2001 to the cffect that services rendered in an . autonomous

bidy /statutory body /State Government is not {o be granted for the
& - 3 by ‘ 4
purpose of ACP. The said dlarification appears contrary to the condition

%é,m Hannkin
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clarification dated 13.01.2003 is liable to be set aside and quasied.

That the High Court has been set up under the provision of Constitution
of India and it is an autonomous organization under the Govt. of India,

thepafnra gervicn rand 14 i‘u the

at Gauhati High Court is liable to be taken into consideration for the
purpose of grant of 2°¢ ACP in terms of O.M dated 09.08.1999. It is

1 of tha varinug Ronchog of
the vam sonches o

ntan hora tha Hoﬁ cotHno 117
L 2 i g up Of ne varou

3ta3nsis r3v.:z : at L3 ITInA33

lA H 3%, ; - N £
ihe Central Admindstrative Tribunal under Administrative Tribunal Act
1285, the services of experience persons on deputation basis were utilized

in r*‘) f:rarnﬂi‘ rec in the Tﬂ!‘\111‘\‘21 anq the nrecent ':nﬂ'hranf and
ares na ine pra apy 3INT ang

1 . I ] ~~ Y. 67 TI: 1 P SO 11 1 1
i'.Z‘I]lF'_i,U)" CUy O ¢ Lauian ﬂlgl‘l LUUTT WUTC d@uowed w0 WOk on
deputation basis considering their experiences in the line and finaily most
of the depuiationis ts were absorbed in the interest of

S SRR tw ]

¢ <

CIFCUIRIS Tances ZHL ILS}/UH\JLHH‘J arc not entitied o ugllULL the v.uudmc pust
services of the applicant rendered in his ‘parent organization for the

anting the 1 anohi‘ nf 7mi hu anrt:ﬂ uﬂrrrnrfahnn The condition

oy
pury aranting the henefi upgaradation. The condition
1 n E Y 1 N RO ) 1 r 11 ¥ (1
14 of the D.O.D.T. O.M dated §2.08.1999 rather spedfically stated that even

if an employee declares surplus in his parent organization and in case of
transfer including unilateral transfer on own reguest, the regular service

, . . Y 1
rendered by him or her o the previous organization shall be counted

euong with his her regular service in new organization for the purpose of

aiving financial 1 ngradation under the scheme. In view of such gpecific
T S T T L £ S ST S S A PR R
UIaiCa O Leie s L0 j.i!i.i)t‘,ul_i_llﬁlii it 5.{' dnung A DENELRIL ULk DELUGIL

financial upgradation from the day when the applicant has completed 24

vears of regular service ie, with effect from 03.06.2001 cince he comnleted
A oo o oo A Lt AP AN ANAN T, ---_-J‘..---J T
s :‘{"alb Ul §¢ :;uj.tij SEIVICe O U/ LA LZUUU. Lae t‘caij £IATHWD WITLHE mvuung

the impugned order rejecting the claim of the applicant for grant of 2»d

financial unoradation we f 03062001 loct mahf of the fact tha
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dated 02081990 5 count the services rondered oy an employee in his
previous organizaiion. That being the position of ihe Oifice

mernaranddum, e reigeciion of ne £r oFf the aphh cant on e ales
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poiicy and on that scove alone the impugned letter dated 30.10.05 is Hable
to be set aside and quashed so far the applicant is concerned.

That it is stated that the applicant in spite of his best effort could not
Dbtain the copy of the O.M dated 18.07.2001 as indicated in the impugned
letter dated 13.01.2003. therefore the respondents be directed produce a
copy of the O.M dated 18.07.2001 for perﬁsal of the Hon'ble Tribunal and

"

so for proper adjudication of the case of the applicant.

ition of law that an office memorandum issued bv

jevrrnmnerad dwm favrasse ~F {L wnniamtn A At T Tead
FR ¢ TR ALY Wdr WL LART LTS RAUVRIMATLELG il

of India through darificatory memorandums or ictters without proper

he original memorandum issued by the Govt. of India for

endmen 1 OTigiT 17y
fhe wurnose of oranbne benefit of ACD and on that score alone the
LRI t)' UL yuoc AR 5.& mﬁ‘-ﬁ.‘.i{j LITEITALL VL 3R GALRAA  37AL LIGRL OULWAT CUIAZLRT LRIC
mmpugned ietter dated 13.01.2003 issued by the D.O.P.T as weldl as the
impugned letter dated 30.10.2006 are hable to be set aside and quashed s0
fas tha e\ﬁ\«hnn-ﬂ_‘- 0o /u'\-nnr\««qzi

L‘l-‘. &.Ll.c- !lft)l.i.b‘ AL LT LAJARLTRLRURA.

That the applicant most humbly begs to submil that due to non-

.
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no c?)'thar alternative, the applicant is approaching this Hon'ble Tribunal

. . . vy - '
for nrntaction of hig vichis and iniorecte and it ig a it rage for the Han'hla
protecnion Ot e W i85 3 e itigan ) a
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r

Tribunal to interfere with and protect the rights and interests of the
applicant, directing the respondents to grant second financial upgradation

ACP Scheme w.e.f. 03.06.2001,

- : szl zaaN. e3a iNFa i

tn tho arnnlicant undor tha
agant anger the
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That this appiication is made bonafide and for the cause of justice.

T o u_llslx.tx.ju,ll u}}dxa

For that, the entire period of service rendered by the applicant as Typist in
h

4 ) . .
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the purpose of grant of 2% 2501, as such decision

of the respondents not to take into account the past service rendered bv

Hon'hle ﬂuﬂﬂa Court communica
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09.08.99 issued by the D.O.F.T as such the impugned O.M dated 13.03.03
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and Guashicd so far the applicant is concerned.

T dlandt dan’lisa Tiak (CAwet koo haone ond 13 1indar &L{‘ wnenrrint e AF
RSk LiaeiE, A ARZEL WAL LLi.E‘.Li RLAJAEL L RIGD DTINiIE OT Ut) LALINATA WEATS tx.&’s;\ LAAAY AR

Constitution of India and it is an autonomous organization under the

ia. therefore service rendered bv the amﬂu‘z in his narent
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consideration for the purpose of grant of 20 ACFP in terms of O.M dated

(19.08.1999.

For that, the rejection of the prayer of the applicant on the aileged ground

that 24 vears of corvice
INAat 24 Vears g0 e
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the O.M dated 09.08.1999 and such decision of the respondents rejecting

the claim of 28d ACP ig contrary to the QM dated 019 08 99 ag well ac
he claim of 2nd ACP ig contrary to the QM dated (BUSHY as _r
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opposed to public policy and on that score alome the impugned letter
dated 30.10.06 is liable io be sel aside and quashed so far the appiicant is

concerned

For that, it is a settle position of law that an office memorandum issued by

3

tha (Caovt of India rannat ha imnr vad in favour of tha ragnon Aont TTnin
Ove. OF g W ngent U

x: . W TFRTE 3 3311355 B2 LA AT A DHBYIF=E s aasy S A R rrivs

of India through clarificatory memorandums or letters without proper
amendment of the original memorandum issued by the Govt. of India for

tha murnngo nf oranting hanafit of AP and an that crara alano the
Py granting heanedt of AL ang on nat aly £
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impugned letter dated 30.10.2006 are Hable to be set aside and quashed so

4
far the :rn“}'tr*:a
4r ine appica
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For that when
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such there is no cogent reason to deny the said past service for the

PUTPOSe e of 20 financial uneradation inder .M dated (19.08. 1999

For that the due to non- Lonsxderanon of grant of Znd financial uvﬂl‘aqauon

tho armlicant has heen inm 11-1-111('7 3‘\09 v financial lacgee
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That the applicant states that he has exhausted all the remedies available

ta him and there ic na anther alternative and efficacious ¢ wamm*?v than ta file

A B fe 2387 RS vac e

Miatters not pmviousiy filed or gending with any oither Court.

The applicant further declares that he had not previously filed any

Aanrmlicatian U f Dnhhn-n nr Cn-n{- I-\nﬁnvn -11117 rntrvf Or any
%3 5.7 - 'J,Ln').ﬂ.! ¥T AL WRIEIIAL TA FLELE RIEA LERE L ATL ALY

or any oiher Bench of ihe Tribunai regarding ihe subjeci maiier of ihis

Q%mﬁm X unopin
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before any of them.

elief(s: sought for

Under the facts and circumstances ctated above, the applicant humblv
1 <7 T 301 = 1 3 ki 3 ® 1. T r 11 1
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records of the case and issue notice to the respondents to show cause as to

u:}wv H‘u: rohaffc‘t Soy uT‘hf' for in thic an 71 ation chall v of ha araT r? _:;__’A on
At 2 oaal LRE ADPACANIoN ghad not ne grary
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that may be shown, be pleased to grant the following relief(s);

That the Hon'ble Tribunal be pleased to sef aside and quash the imnugned
A

MNAOADT lottne oo £ GO011 /279000 AT d.1.4 12 a1 IV

[ R S 4 FASE AR LA 1\3 LN AN IR .L/ J} LA VLY oW S WS LU FRWALVE SPFAVIV A

PR/T/1/2005/ Estt 11/7189 dated 30.10.2006 (Annexure-5) so far the
applicant is concernad.

That the Hon'hla Trihunal ha nleased to diract the respandents o grant 2nd
Eald L | 2 s T <1 Te Pl s A Ns AN it . . "
vhancial upgraaation {o the applicant w.ef. 03.06.2601 with arrear

1%
wonetary bezieht in the pay scale of Es. 5.500-9000/- in terms of ACF

Q;l‘\amg da boct { 008 19469

A

] _
Interim arder nraved for

T ~ £ ¥ LR i T: & e £, YN 11
Puring pendency of this application, the appdcant prays for the following

Lot B
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L Md. Imran H "9/0- Late S rlful Hussain, aged about 55 years,

r Clerk, in the office of f’w
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I . ,‘L’" . MOST IMMEDIATE

Co Q()vcmmcnl of India
Ministry of Personnel, Public Grievances and:Pensions.
(Lepa:tmenl of Personnel and Training) '

L No3OMSTESD) | A’M@XU&E—I g

x 5 .
t : .
L - ~ North Block, New Dethi 110001

s % August 9,1999

i

CJrerce Memoranoum

- Subject: THE ASSURED CAREER PROGRESSTON SCHEME FOR
" THE CENTRAL GOVERNMENT CIVILIAN EMPLOYEES.

- The Fifth Central Pay Commission in its Report has made certein recommendations -
cleling to the Assured Career Progression (ACP) Scheme.for the Central Government civilian
mployees in-all Ministries/Departments. The ACP Scheme needs o be viewed as a ‘ Safefy Net™
3 deal’with the problem of genuire stagnation and hardship faced by the employees duc.l0 lack
© [ adequate promotional avenues. Accordingly, after careful consideration it has been decided.

wy the Government 1o inttrt)duge the ACP Scheme recommended by. the Fifth Central * Pay .- |

mmission with certain modifications as indicated hercunder:- :

21 In respect‘of Group ‘A’ Central services A('l‘echuical/Nun»-'l‘ gchnicaly, ©o Tigancial -
ipgradation under the Schl:mc is béing proposed for the reason that promotion in their vase musl

e earncd. Hence, ‘it has been decided that there shall be no benefits under the ACP Scheme for
Sronp ‘A’ Central services (Technical/Non-Technical). Cadre Coatrolling Authoritics- in their
-ase would, however, continue o improve the promotion prospects in-orfianisations/cadres o’

* funclional grounds by way of organisationsl study, cadre review, olc. as per prescribed porms.

1. GROUP ‘B', ‘C' AND ‘D’ SERVICES/POSTS AND ISOLATED
POSTS INGROUF 'A% ‘B, ‘C AND ‘D’ CATEGORIES

3.1 While In respect of these categories also promotion shall continue to be duly carned, it is
proposed to adopt the ACP Scherme in a' modified form to-mitigate hardship in cases of acute
_staguation cither in a calire of in'sn isolated pust. Keeping in view all relevant factors, it has; -
therefore, _’b@"‘én‘,dcddcd} o g{'xmi iwo_fingneial upgradations [as~rc'q0‘mxncndcd by the Fifth
" Ceniral Pay Commission and also in accordance with the Agreed Settlement dated September 11,
1997 (in relation to Group ‘C* and “D’- employees) entered into with the Staff Side of the

- L N, ; o e
National Council ‘(JCM)] under, the ACP Scheme to Group ‘B’,. ‘C’ and ‘D’ employzes on
- completion of 12 years and 24 years (subject to condition no.4 in Annexure-1) of regular service
respectively. solated] posts in Group ‘A’ ‘B', ‘C’ and ‘D’ categories which have N0
promotional avenues shall also qualify for similar benefiiz on the pattern indicated above.
Certain categories of ¢mployues such as -casual employees (inctuding those witn t_«;mpora;j;
statug), ad-hoc aud contract employees shall not qualify for benefits under the aforesaid Scheme.
Grant of financial upgradations uader the ACP Scheme shall, however, be subject 10 the
condifions mentioned in Anasxure-L S '
O | S i) o

v
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3& "Rggg\ar ‘Service’ fot the pugpose of the ACP Scheme stiall be ihtcrpreted {o mean the R
. eligibility ;:;rjvice colunted for-regular prornotion-in terms of relevant Rccmit;x}cnUScrvtice Rutes. = W

4 1nquductipnf of the ACP Scheme should, however, in no case affect-tho normunt (regular) -

promotional avepues availableon the basis of vacancies. Attempts geeded to improve promotion.
prospgggs'igg o;ggnisations/aidres on functional grounds by way of organisational tudy, cadre
Teviews, etc as per rescribed orins should not be given up on the ground that the ACP Scheme
has been introduced. . ' ' S : B

Qo

5. Vamrxcy Yased regular promatiors, as distinct from ﬁnancial'up_gradaﬁp'p under the ACP )
Scheme, shall.continue 10 be grauted after due screening by a regulat Departaiental Promotion

Committe¢ as per|relevant rules/guidelines.

6. SCREENING COMMITTEE

6.} A dcpanmcﬂml Sggeniﬁg_cg_mm{fgq shall be constituted for thepurpose of processing.

the ¢ases for gra}n of boncfitéunder the ACP Scheme.

62 The gmmp_omign of the Screening Committee shall be the ‘é‘a_mc gs. that of the DPC

prescribed unde:r the relevant Recruitment/Service - Rules for regular promotion o the higher -

grade to which financial upgradation is to be granted. However, ip cases where DPC as per .

the prves’,cri"bed fules is headed by the Chairmm/Mamber'of the 'UPSC, the S_cwex'\‘muiCo_mmiuee

1999 would process, the cascs that would atlain maturity duriog the period April 1, 1999 to.

e

under the ACP|Scheme shall, instéad, be headed by the Secretary of mx“%[ﬁccr of equivalent rank
of the concerned Ministry/Department.  1n respect of isolated posis; e ‘conoposition of the’
.Screening Commiltee (with modification as poted above, if required) shall be the same 83 that of
_ . the DPC for ptomotion fo analogous grade in that Ministry/Department. T :

6.3 f}@In:ox_der to pre\_"énl operation of the ACP Scheme from rcsulﬁx'x.g. inlo undue strain on the

sdminictrative machinery, the Screening Commitce shall follow a Yime-schedule and meel twice
ina i‘gnanciali year — pr}efg;‘rpbly‘in the first weel of January and July” for advance processing of
the ‘cases. Accordingly, cases ronturing during the first-half (April—Sep‘tcmbcr) of a particulat
financial year for grant of benefits under the ACP Scheme shall be taken up for consideration by
the Scxgenin'g Committee meeting in -the first 'week.of ‘January: of the preyioys financial yeat.
Simitarly, the Screening Comumitiee meeting in the first week of July of any financial year shail
process the cases that would be maturing duriog the second-balf (Ogtober-March) of the.sam:
Gnancial -year. For éxcaple, the Screening Committee ‘meeting i0 the. first week of January,

September 30, 1999 and the Screeniog Committee ineeling in the first week of Tuly, 1999:would

 progcess the cases that would meture during the period October 1,1999 to March 31, 2000,

64 To make the Scheme operational, the Cadré Controlling Authorities t;l}all constitute the

~ first Screening Cormittee of the current financial year within a month fro

the: date of issuc

+ of 5ihesé instructions Lo consider the cases that have already matured or would'. be maturing upte

March 31

, 2000 for grant of benefits under the ACP Scheme. The next Screening Commiltlee .
. shall be constituted as per the tisne-scbedule suggested above. ' ‘



& 'r_x.isuies/l}cpamﬁc‘nts are advised to explore. the possibility of effecting savings. so as
QS»e the additional fivancial commitment that introduction’ of the-ACP. Scheme may -

5. The ACP S'c'heme; shall become operational. from the date of issue of this Office * .~
Meinorandum; _ ' e e

10.  The Fifth Centtal Fay Commission In paragraph 52,15 -of its. Report has ulso separately
, gecbny;;:quga ) “D’ynami‘i Assured Career Progression Mechanism” for different streams of - -
docto’;fs&’*h'l_ul‘as'been;,-decidﬁd that the sald recommendation may be considered separately by the
adminjstratii'e‘ Mini?;{y. concerned in consultation -with the. Department of Personnel and
(raining and the Department of Expenditure; e

. Augy in:terpre!(ation/c,l:;rjﬂculi_on off doubl as to the scope und reaning of the provisions of

ne ACP Scheme shxﬂl be given by. the Department of Personnel and Training (Estublishment@).

2 An MixiiSUies/Departnxent}z_nlay give wide circulation to (hese ins;nictiorié for guidance .
fall concerned and also take immediate steps to implement the Schenie keeping in view the..
toundsituation o'btajini_x;g in services/cadres/ posts within their administrative jurisdiction;

L Hiﬁdili)émioqi would follow. , A T J .

(KK JHA)
Director(Establishment)

Al Ministries/Depirtients of the Govérnment.6f India, B R
'Prfsiﬁengfs Secretariai/Vice President's Secretariat/Prime Migister’s Office/ -
Supreme Coutt/Rajya Sablia Secretariat/Lok Sabha Secretarial/Cabinet Sécretariat/

- UPSE/CVC/C&AG/Central Adm'inistrative:Tr’ibunal'(Principal Bench), New Delhi -
: Nlj‘éttéqaggi(subordin:ute offices.of the Ministry of Personnel, Public - - L
Grievarices and Pensions - o :

- . Sécréary; National Commission for Minorities -

- ‘Secretary; National Commission for Scheduled Castes/Scheduled Tribes .
& retary, Staff Side,|National Council (JCM), 13-C, Ferozeshah Road, Mew Delhi
dl Staff Side Members of the National Council (JCM) '

 Establishment (D) Seltion - 1000 caples
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UNDER THE ACP SCHEME

: 1.‘_.M'_-Tlxg ACP S;chemc envisages merely placement in the higher pay-scale/grant uf finane ¥y :
benefits (through financial upgradation) only to the Government servant concestied on- PESONET Ny
 basis ‘and shall, therefore, neither amount to functional/regular promotion nor would require -
creation of néw posts for the purpose; ‘ - - ‘ o S

2. The: highest pay-scale rpto which the financial upgradation under the -Scheme shall be

'a'vailable will be 33.14,30(),-18,300. Beyond this level, there shall be no financial upgracatiou
" and higher posts shall be filled strictly on vacancy based promotions; '- :

. 3. The financial bcn‘cﬁié under the _ACP Scheme shall be gia}\ted frotn ;;hé da{e fo,f S
completion of thz-é eligibility period prescribed under the ACP Schéme or from the date of
issue of these instructions whichever is later; ' P

4, The first ﬁn;énciﬁl upgfa‘dati’on under the ACP Scheme shall be Allo\’ych after 12 ye.ars' |
of regular service and the sg:ocmd,upgmdatioxi after 12 years of regular service frony the dete of :
the first fivancial upgradatiot: subject to fulfillment of prescribed: conditions. 1o other words, i -

_ the first upgradation gets postponed on account .of the. employee not found fit or. due 1o

© - departmental procsedings, etc this would have consequential effect on the second upgradation -

. .

E whifchfssir;gul.‘cl_aisbvgeg deferred accordingly; | -

5:1 Two financial upgradations under the ACP Scheme in the entire Government service

. r o e il . PN I . .

career of an.employee shall be counted against regular promotions (including in-situ protaotion ..
and fast-track promotion availed througli limited departmental competitive examination) availed
from the grade in which an employee was appointed as a direct recruit. This shall mean that two.
financial upgra:igtions under the ACP Scheme shall be available only if no rcguiax promotions
during_the prescribed periods (12 and 24 years) have been availed by an: employee. If an

_ ‘cmployée has|already, got-one Tegular_promotion, be shall qualify Tor the gcc&xf firancial .

" . upgradation only on completion of 24 years of regular service under the ACP Scheme. Jn case’

two prior promotions on regular basis have already been received by an emplayce, 1o benefit

© under tie _ACI" Schemz shall accrue to him;.

5.2 Residency periods (regular fseryibe)'qu grant of benefits under the ACP Scheme shall-be
gounted from the grade in which an employee was appointed as a ditect recruit; ) '

3 ' 6. ‘Fulfillment of normal promotion norms (bench-mark, d'ep'art.mentnl' examinalion,
_sepiofity-cum-fifness in the casc of Group ‘D’ employees, etc.) for grant, “of financiel

- upgradations, performaance of such duties as are entrusted to' the et_nplbyecs together with

—xet on of b1d designations, financiel upgradations &s personal to the jncumbent for the stated . B

. purposes ax;’d; restriction of the ACP Scheme for financial and certain other benefits (Bouse .

Building Advance, allotment of Government accornmodation, -advances, ctc) only without.

. conferring any privileges related to higher status (c.g. . invitation ;o.'ob(cxtlonial functions..

deputation to higher posts, ote) shalt be ensured for grant of benefits under the ACP Scheme; .~ -




. ,/ L 4
rae-

/i for-the purpose. | ' |
- 'grades, financiel upgradation shall be given by. the Ministries/Departme! |
immediately pext higher (gmm}m‘qgmumn) pay-scales as ipdicated in 'Mmﬂk_which;isfinf

keeping withiPart-A; of the First Schedule annexed to the Notification dated Septembe 30, 1997

7 # sccordance: with the| exisling hierarchy.[in a cadre/category oﬁiﬁiiét_s;g:rithout creating new pos's e

'Financial u::?radutio_n’ inder the Scheme shall be given to the nexth_l&hg!,g&dewm R
However, in case of isolated posts, in the pbsence 'Gf“déﬁﬁdfflxicx'archiqal R

nts’ coricerned in (he s

.of the Ministry of iif'manoc (Department of Expenditure). For instance, incumbents of isolaied. '

posts in the pay-scale S-4, as indicated in Angexure-I, will be eligible for the proposed two' -

.

| .ﬁnancia'k upgradaﬁo'ns only to the pay-scales S-5 and $-6.. Financial ,upg_mdatidn on & dynamic. .-
. basis (ie. withoul having to . create  posts in.the relevant scales of pay) has beei .

recommcndefd by the Fifth Ceniral Pay- Commission only for the ~incumbents . of isolated posts g
which fave no avepues of promotion at all, Sincé financial upgradations under the. Scheme .
~ shall be personal [to the incumbent of the {solated post, the same shall be'filled at its original
level {pay-scale) wken vacated. Posts which are part of a well-defined cadre shall.not qualify for
the ACP Schetnejon rgvnamic’ basis. The ACP benefits in their case shutl_be granted
conforming to the existing hicrarchical structure only; S ' B

a e e

. 8. -Thej financial upgradation under lhe ACP Scheme sball be burg:ly;pe‘rsohhl‘ to "the |
employee and’shall have no relevance to. his seniority position. As such, there. shall be no-

additional financi upgradut’\bn'fo.r the senior employee on the ground that the junior employec
in the grade has g&'l higher pay-scale under the ACP Scheme; S - .

9. On. upgradation under the ACP Scheme, pay of an employee shall be fixed under. the .
provisions of FR 22(1) a(1) subject to 2 minimum financiel benefit of Rs.100/- as per the -
Degartmem_of Pe'rngc Memorandum No.1/6/97-Pay.l dated July 5, 1997
The financial benefit allowed under the ACP Schome shall be final and 0o pay-fixation bencfil
shall accrue at tHe time of regular promotion i.e: posting against a functional post in the highet -
grade; : ' o

10. - Grant of highet pay-scale under tbe ACP Scheme shall be conditional to the fact that an
employes, ‘whilé accepting the gaid bencfit, shall be deeraed to have given his_unqulificd
it o for tegular promotion on occurrence of ‘vacancy subsequéntly. In case he tefuses.
10. accept the highcr post on tegular‘prom'otion subsequently, he shall be. subject to normal
~ debarment” for, lregular promotion 2s prescribed in the general instructions in this vegard:

. joweves, 88 .and whep te accepls regular promotion thereafter, he shall become eligible for the .-

'-L%Seogx}grupgmdaflion undsr the ACP Scheme only -after he completes the required eligibility - .

- A

> service/period dnder the ACP Schewe in that higher grade subject to the condlition that . the
ﬁéridd:'fpr“whiéh he was dcbarred for regulas promotion shall not count. for the purpose. . For- .

example,df 8 pé.rson has got one financial upgredation after rendering 12 years of regular service .
and:aftet 2 years therefrom if he refuses regular promotion'-and is consequently dubarted for one

year and subsequently he is promoted to the higher grade on regular. basis after completion of -

I3

15 years (12+2+1) of regular.service; fic shall be eligible for consideration for the second

' upgradétion under the ACP Scheme only after rendering len more years in addition (o twe: yeits

of service already readercd by him afet the first financial upgradation (2+10) in that highei
grade i.e. after 25 years (12+42+1.+10) of regular scrvice because the deburment period of cne
year caanot be taken into account towards the required 12 years of regular scrvice in thal higher

grade;

6l




N1.0 In the matter of “disciplinary/penally proceedings, grant of benefits underthc“‘
~Nchere shall be subject to rules governing normal promotion. Such: cases ‘shatl, therefor™y,
. _Argg‘yl,'n“lgd under the provisions of relevant CCS(CCA) Rules, 1965 and instructions thereunds, : A9

) ) Rl
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12. '} "The jproposed ACP Scheme contemplates merely placement op persopal basis' in the: -

higher pay-scale/grant of :financial benefits only and shall not amount to actual/functional -

. promotion of the employees concemed. Since orders regarding résérviition in promotion ‘are
‘applicable only_in the case of regular promotion, reservation orders/roster shail not apply.to the

.ACP Scheme which shall extend its benefits

uniformly to' all eligible SC/ST employees also.

Hﬁever, at:the tiroe' of regular/functional (actual) promotion, the Cadre Controlling Authorities =~ -

shall ensure that all-reservation ordlers are applied strictly; o

13, .- Bxisling time-bound pramotion schemes, including in-situ promotion scheme, in various -

Minis;uics/qcpartmems may, as per choice, continue 1o be operational for'the ‘concesncd
categories .of employees. However, these schemes, shall not run- concurrently. with the ACP

. Scheine. The Administrative Migistry/Departmént -- not -the employees --- shall. have the -

option in he matter to-choose hetween the two schemes, ie. exisling. time-bound promotjon”
scheme or the ACP Scheme, for various categorics of employees. However; in case of swilch-

‘over from__thle-fexistin‘g time-bound promotion scheme to the ACP Scheme, all stipulations (viz.
.,:,‘tfg;;-ptbqpbtj?on, redistribution-of posts, upgradation involving higher funclional duties, etc) made

ﬁndér{t’he’ fomer (cxisting) scheme would cease 1o be operalive. The ACP Scheme shall have o .- -

- be-adopted i its totality;

14, 1n.case of an employes declared surplus in his/her organisation and in case of transfers

.

'igclhdingf milateral transfer on request, the regular service rendered by him/ber in the previous

PO

' qrggtgiégpip_p'{shall be counted along with his/her regular service in his/her new organisation for

<the purpose of giving financial upgradation under the Scheme; and -

.15, ‘Subject to Condition No. 4 above, in cases where the employees have already compsieted

24 years of regular service, with or without a promotion, the second finaacial upgradation under
the scheme shall be granted directly. Further, in order to rationalise unequal level of stagnation,

benefil" of su:rplus regular service (not taken into account for the first upgradation under-the

y schgmfe) shall be given at the subsequent stage (second) of financial upgtadation ‘under - the

)

: Ty
A

* ACP Scheme ds a one time measute. In other words, in respect of employees who have already

tendefed-.more than 12 years but less than 24 years of regular service, while the first fineacial

~3’~i‘;’f§925¥-§§§!—§;0.9'-,éball,be granted iramediately, the surplus regular. seryice beyond the first 12 yuars

e g
. o

# S e ——

,é}jdflfﬁlsfc)rﬁbéf-%u‘nt'ed’towards the next 12 years of regular service required for grant of the second -

financial, upgradation and, consequently, they shall be considered for the second -financial

upgradalien also as and when they cormplete 24 years of regular service without waiting for )
oomplglior‘:'éf 12 more years ol regular service after the first financial upgr-ndat‘ipn. already

granied under the Sch'cme:7 o k Ny
Director(Establishment).
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ANNEXURE-TT

/_\E...EQLL_AofﬂwFirﬂj dute ey _
. (Dmn_xmm!_f_&sp..ndm;tg-ggm__ riotification doted September 30, 19

[REFERENCE FARA 7 OF ANN
| SNo. | Revised pay-scules (Rs)
i 51 5€60.55-2660-60-3200
3777782 {610-60-3150-65-3540+
3| S3 7650-65-3300-70-40007
7 S Wﬁﬁﬁm’” 1.
| st g F | 3050-75-3950-80-4590
| S o e = o L
T TST 40001006000 |
558 BWHABTR0
3 59 §500-150-8000
0, | 510 5500-175-5000
| 512 5500'200'165"0 B
TSI T 7450-225-11500 :
3, | 5 7500-250-12000
' 4515 ~$000-275-13500
: 51§19 | 10000-325-15200
5 T 3 "13000-375-16500
L TTTEB ~}= " 17000-375-18000
—f5 T §28 | 14300-400-18300 "




The main features of the Assured Career Progression Scﬁcn\e arei-

0] Tt ié,financidl upgr‘adation'l nof;;om’rion.

(i) It has no relation with vacancies,

(i ) Nor?mdl.(ﬁ'egulqr) promotion on the basis of .vocuncies will contivﬁtxe
“4  to be granted as per relevant rules, when vacancies in higher
~~ gradearise. - T
(W) . Cadre Review will not cease.

(v) The benefit is on persondl basis.

(W) T\n!)o financial upgradations under the -KCP"SChe.me-‘ shdll be
| awailable. on completion of 12 years and 24 years of regulur
__ se.rvice.‘r{e.a:pe.cﬁvely.: ' | ' o

(ﬁl) If f‘hev first upgmdd?_ion géfs posTpohé.d on account of the
" employee not found fit due to Departmental proceedings efc. +hiy
would have consequential effect on the second upgradations. |

(wit) If an employee has already got one r;g'ular'prbmwidn, he shall -

N qualify for the first financial upgradation on completion of 24

promotions on regular basis have already been received by an
. employee, no financial benefit under the scheme shall accrue to -
him. ' | | :

] V/ ix) Bepartmental Screening Committees (same as DPCs) to process
r - VWU |(x) - Screening to be held twice a year - Jan and Jul in adwance. First.
¢ ' - | screening to be done within one month of the issue of the order
' for cases maturing upto 31 March 2000. o N

(xi) Scheme to be operational w.e.f. 09 Aug 99. / |

years of regular service under the ACP Scheme. In case two prior _' -



A -
' -

. o

_Upgro_dé#ipn: to be given to the next higher grade.in oti:co‘rdahvi.-\;rs o
with existing hierarchy -in the Cadre. In case of isdlated posts ..
.where there is no hierarchy, upgradation should be given in.the = '

next higher scale as per standard pay scclgs-recomn\éngled y -
Fifth CPC. | B L

i} On financial upgradation, the concerned employee w;ll‘i.‘cgnﬁnu-&:.fo'
* retain old designation .and perform such duties as entrusted To
| the employee. | S
(xiv) - The ACP. Scheme will be restricted to financial and certain other
1" benefits like House Building Adwance, Allotment of Gow.rhme:hf
Accommodation, Advances efc. only. This will not. confer any .
privilege related to higher status e.g. deputation to higher posts -
- efc. : I

(xv) On upgradation under ACP Scheme, pay of an employee shall be. . ..
fixed under the provisions of FR 22(1)(05(1) subject 1o a minimum
finaricial benefit of Rs.100. The financial benefit allowed under -

 the ACP Scheme shail be final and no fixation benefit will acerue: o
at the time of regular promotion. o - S

(xvi) In the matter of.- Disciplinary Penalty- proceedings, grant of B
benefits under the' ACP Scheme will be subject to rules governing '

‘normal promotion. . :

(xVii) Orders regarding reservation in promotion are not applicable to.
ACP Scheme. - ' ' : '

” (xvul) Existing .-In Situ Promotion Scheme will ﬁot run concurrén’r_ly with -
the ACP Scheme. ' o '

‘(xix) In cases where employees have already completed 24 ears' of
- reqular - service with or withoul_a_promofion, second fi al
upgradation under the Scheme shall be granted directly. = . =

‘.”.___-




. The Principal Registrar, ooV : XU .
¢ - - Central Administrative Tribunal, . - AN
.. Principal Bench, , : _ *=T”'*ff_——iﬁr

61/35,Copernicus Lane, - .
NEW DELHI-110 001,

(THROUGH PROPER GHANNEL ) o {

A

/

Sub:~ﬁrayer for grant of Soegia Financia)l upgradat ion
in terms of Qu No.3503461/97—Estt(D),dated :
- 9-8-~1999 issued by tvhe «0+PT.Govt ,of India.

Respected Sir,:

"

! o L'~w‘ I like to draw your‘kind‘attention on the subject
o .| cited above and further beg to state that the'undersigned ,
' ‘wag Lhitially Jolied as‘Typist'in the office of the Registrar
Gauhat { High.Courf,Gauhati on l-7-1977 to the post of Typist
on regular basis,while working as such the uhdérsighed joined
in the present office,i.e. Central Administrative Tribunaj :
Qiwahat{ Bench dnadepupation baéis‘w.e.f;if?-aé to fhevanalégous %
post of L.D.C. Howeyer,the undersigned was absorbed in the -
office of the Registrar, Centraj Administréfivé;lrribunal
Quwshati Bench(present office) on regular basis Q.e(ﬁ.l-ll-89

_w.e.f.‘l-3~1994 on.r;gUlér bésis} Abw’I]have compieted 24 yearé,‘?“
f??f service on Tth Décf2001, therefore I am'entitled to the .
.~ v.henefit of 2nd.financi) Mpgradation at least Wee.f. 1-g-2001
™ An terms of the D.C.P.T.office Memorandug No.35034/1/97-Estt. |

(D) dated 9-8-199g, - RERT o

-

M It is relevant to mention herethat .the next existing
'mierercf or cadre in my .channel of promotion is the post of
"Assistant = In the scale of Bs »5500-9000 /= as such the under-
- signed s entitled tn 2nd financial.upgradation under the.

‘ A%EIScheme 4n the. pay scale of "k 4 55009000 8t- least w.e.f.l—8—Ql.

with all consequential beneft»ihciuding monetary benefit, .

I fheréfore most humbly and‘respectfullyKbray_before
your honcur to pass the nteéssary order granting the benifit
of} 2nd financial Upgradation .to the undersigned in the scale
of 5.5500-9000 8t leas® w.e,’. 1-8-2001.,
- An early action in this gegard is highly désired.. 4'4;§
- | Yours faithfully,
.(MD.IMRAN'HJSSAIN)
DATEDSw= 24-11-04, }Mn - QWAHAT I 5,

Y

W v N
BT CHEHARS
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1 also beg tO sunit that i.n tema o£ your clariﬂo;cory o
retter deel '1-05-199; the. aentire pcriod of the nrvwo of the . o

undersig! hed ‘rcnderod as Typist "4n the Hon*ble Otuhati x»u.qh Vourt

ulso; liable toO pe taken into comidmt.ion gor the pux.-pOso of
of Ist ACP benefit: and i£ the aférmid pariod of sarvlce

rcndered as Typlst in the Hon'ble ¢ '
mt.é consideration in that event the undet'sm:wd is encitl'ed
o 1st <£ipancm3.a1 upgx:adﬂ;ion We 8efo g~12-2000 but &
although I have guinaitted my earlier representaton way. back- ‘on 3
24-03=2004 but to nro agcion'hau been taken £ill datce on my said v

rasentatione 1 therefore onee again pra y before- your

rep
for qram'. ,of benefit of

Honour xindly to consider ny case
Tat ACP We®£eB -12-2000 in vermsd of the OH: ag.9-8-99 a8 well

as| in torms of your letter dcd.17-6-94 with mudiate effecte

{ therefore most humbly and r«*opoctfully pray before’
your honour to pass the nacessdry order grantind ‘the panefic
al upg:ﬂdar.i.on to.the undorsiqned inthe soalc
08—.1,2-20000 ’ :

|
An early acd.on in this reqa:d' ishidbly desirede

, Yours fa :Lt.hfully.

J.m,“m ’DJunom— o

( DARAN HUSSAIN) "
UoDoCo CAT ,GEWAHAT T1 BENCH
UW\TI-S
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! The Deputy Registrar, . v
: Central Administrative lnhunaJ
. Guwahati Bench, Rajgarh Road,
Guwahati - 78 1 005.
. ’ ‘Sub.: | Prayer for I*um.ncnal upgradation under ACP Scheme -
S .reg.
Sir,

A Wlt_h reference to my apphcatlon dated 24.3. 2004 I beg

_to xcunn.d again that I had been recruited as 'I‘yplst in tht‘ Hon'ble
;Gauhau High, Couxt on 1.7.1977 and came on deputahon to thus
‘office as LDC on 1.7.1085 and subsequently was absorbed in the
said post w.e.f 1.11. 1080 Theyreafter, I had been pxomoted to the
post of U.D.C. w.el 1.4.1994 and since then I have completed 12

fyears_;of service in the.post of:UDC.

Further, ] am to mention here. that ] reached to the

Stagnétjon w.e.f. 1.3.2000.

You are, therefore, requested to kindly consniu my case

for tnmncm.l upgradatnon in the bcale of pay of Rs. 5500—1/&
000()/ and for which act of your kindness 1 shall ever grateful to

| you.
: Y()Lus faithfully,
:§C'U/5 ' : ' ' fm?ym O’jwom’/w Sy
’T,\ f: Cob . (lMRANUHII)J bbAlN) K
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Faridkot ‘ouse, Copernicus Marg,
Now Dslni-110001. =~

c o an b
Dated'the'17th,5uﬁe,94
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‘ s =‘._Céntral.ﬂdminigtrakiuz Tribunal,
B <r"Guwhati Bench S .
s o ! ' . - . ’ . .
'j ‘Ub‘.QﬁC&ariFication‘For.promotion to the pqs§‘o§
siopyavi UDC-rege , ' ' '
\,?7”‘ f' "1 am dirgoted-to‘rafef'to your office letter
Nj==Naa. 1‘07/88-!\dm~1/698"dated 25tk April, 1994 on the
. edbject mentioned above ‘nd fo say thit the rogular’
.t“"aérvica,r@ndarad,as Typist in thsir parant dopartmant
it‘“cén‘be consideraed for aligibility for promotion to
gw;‘tbbfg:aﬂe,o? UDC but not for thse purposé of €ixation
\;ﬁ,guefgiatgrqseyseniority which has to.bs datermingd based
";;g;;;xotn;gcopt:ents of, DOP&T, OM No."~2-0020/7/30-—-Est_t,(03
.fbw‘iﬁﬁéﬁbd?29;51j986‘aDQrprovisions.of Rule .5.0f the
"7} Reoruttment Rules? . ' T
: * Yours faithf

(Raghubir -Singh) -

Deputy Registrar (<
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v‘No PB/I/I/ZOOS/ Est. 1L %\
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i CENTRAL ADMINISTRATIVE TRIBUNAL

wur wrgdte, ¥ ool \/{—Ww{wﬁé 5

Principal Bench, New Delhi B ’________,_,,__,—-

61/35; Copernicus Marg, New Delhi-110 001

Dated 30 /10,2006

‘The Regystras, ' .-
. Central Administrative Tribunal, o
- 'Guwahati Bench, Lo
, Guwahzm.

: Sub Gram of seoond financial upgradauon under the ACP scheme - 1eg.

1 am disected to refef to your office tetter No 2/99/ACP/Estt/98¢ dated

*15/12/2004 on the above subject forwarding therewith the representations of $/Sh. K. K.
. Shmm.L Md. Imran Hussain and Dhanuram Das, UDCs of your bench and to say that
Service Books of these officials along with yous oilice. Comsaents on their- mptesu\u\hons

were called for vide this office letter of even no. datcd 07/02/'2005 but thc samo havc not

_ bccnrecexvedmﬂnsTnbunalsofar

' However the matter has been examined and it has been found that thcsc oiﬁcxaLs

- came on deputation from the Office of Registrar, Guwahau High Court in analogous post
- of LDC and got absorbed in CAT w.ef 1-11-89. As per clarification on the provisions
~ of ACPscheme received from DOP&T vide fetter. dated 13/01/2003 ( copy enclosed ),
".the reckonable service for. the purpose of ACPs in.case of employees from staie Govts
“ will com\t only from the date of absorpuon in CAT. Since these employees haw g0t one

promonon in the grade of UDCs in year 1994 -98, they will be eligible for 2* financial
upgradauon after complcnon of 24 years of service counting from 01-11- 89

| M § " Yours Faihdully,

( SANJAY SHARMA)
'DEPUTY REGISTRAR (Est.)

Encl :,As above.




1 . - e bt

S /@/c?ﬁd; T

; e /s . ;

: | | Kz
<
NO.A-26011/3/2000-AT , y
Government of India %%WML.— 6

e A oiiadil ind.
—

R i i
"

P oAt H Y Wby

THN e

S

b
14
. 4
' 4
| -+ Ministry of Personnel, Public Grievances and Pensions -
. Yo Department of Personnel and Training -

’u
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' 'f YT \ ":n 5
. L North Block, New Dclhi the 13* January 2003 © i
M B <y t); iiA ‘, N - e 1.:‘ H A
ik VEoed L s
Too iigo Bhor o : R ar b
r e Pringipal Registrar, : 4 B . UG SoH
- Central Administrative Tribunal, . . . : i
.+ Pruicipal Baneh, 61735, Copernicus Marg, iy
New Delki. ;- "
e ‘ o ‘;l o )
Subiect:-Clarification on the provisions of ACP Scheme-reg. -
N ] = " sssny
BT g ;

PR B
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. . I ' . ~ . . > / P e
. L ani direste , 0 refer (o your lattor No.PB/1/1/2003-Estt.l dated ¥* January 2003 on the
dbuve subject and 10 say that ds por-the claritication given o point of doubt No.43 of this |
Depaitment!O.M, dafed 18.07.2001, ACp Schum_g:_isAgpp_ligg_blc_;g_@_cmr_{xj Government Civiliun I
suployees dnd for thé purposo of financial upgradation.under the ACP Scheme, only thé regulad
wrace rehdered after regular ppointment in-a Ceaun)_Govemmont. civilian post is 1o be-,: ..
f&)!!ut@:.,ﬁmﬁm."micc wendered'in an autonomous body/statutory body/State Government o

L \M\L

1 ot 10.bo counted for tho purpose. Correspondingly, promotions camed jn ghese bodics prior (%"
+ 1o appaintment in the Contral Government ase also to be ignored:” The clarification in reply'to .

point of doubt -no, 4lto 6 in O.M. datod 10.02,.2000(rcad with clarification to point of doubt &

No.3b'af O.M. dated. 8.07.2001) providing for gounting of past sérvice in another organisation: /-

i the samaigmde. ig ouly. in relation to past. service..in_a civilian. post. held ip the Central \*'

Governient; ‘
. . .-: - " . ' : . g .
N At _ls.lthcrcfom.' evident from .above that in the qasc‘ employees. from Staie ! ;¢
~ X i . T 9 . .L"\'* -
Uovenuments, the reckonable service for the pumpose of ACPS will count™only from the date of | - :
i bsorption in CAT. N i
o ; Yours tuithiully, -
; . : Q‘%ﬂgfﬁ?" )
. . (B:S.A, Pudmanabhu)™®
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